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REVENUE DEPARTMENT
NOTIFICATION
Dethi, the 19th August, 2015
No. F. W2/GA/EstV/DT/AIQ/2013/1375.—1in exercise of the powers conferred by proviso to
Article 309 of the Constitution and in supersession of the Department of Revenue, GNCT of Delhi,
Recruitment Rules relating to the post of Drivers published vide Notification No.
F16(105)/2005/GA/Promotion/DC/1171 dated 03/7/12, The Lt. Governor, National Capital Territory of
Dethi hereby makes rules regulating the method of recruitment to the post of Drivers in Revenue
Department, Government of National Capital Territory of Delhi as following, namely:-
1. Short title and commencement.-(1) These rules may be called the Revenue Department,
Government of National Capital Territory of Delhi Drivers Recruitment Rules. 2015.

(2) They shall come into force on the date of their publication in the Official Gazette.

. Number of post, its classification and pay band and grade/ scale of pay- The number of said
post , its classification and the pay band and grade pay/scale of pay attached shall be as
specified in columns 2 to 4 of the schedule annexed to these rules.

2. Method of Recruitment, age-limit, qualifications etc.- The method of recruitment, age-limit

qualifications and other matters relating to the said post shall be specified in the columns (5) to

(13) of the Schedule aforesaid.

Disqualifications: No person.-

(a) who has entered into or contracted a marriage with a person having a spouse living, or

(b) who, having a spouse living has entered into or contracted a marriage with any person,

shall be eligible for the appointment to the said post:

i
.

Provided that the Government may, if satisfied that such marriage is permissible under the -
personal law applicable so such person and other party to the marriage and that there are other
grounds for so doing, exempt any person from the operation of this rule.

2. Power to Relax.-Where the Government is of opinion that if necessary or expedient so to do, it
may by order for reasons to be recorded in writing, may relax any of the provisions of these
rules with respect to any ciass or category of persons.

3. Savings.— Nothing in these rules shall affect reservations , relaxations of age-limit and other
concessions required to be provided for the Schedules Castes, the Schedules Tribes, ex-
servicemen, other backward classes and other special categories of persons in accordance with
the orders issues by the Central Government from time to time in this regard.
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SCHEDULE

Name of the Classification Pay band and grade Whether
pay/pay scale selection
post or non

selection

Non
Selection

| Rs.5200- 20,200,
PB-1 Plus Grade
Pay Rs.1900

Staff Car’
Driver
Ordinary Grade

Non Gazetted
Non-
Ministerial

Educational and other :
qualifications required for direct
recruits.

Age limit for direct recruits,

6
Between 18-27 years,
| (Relaxation as per orders/ instructions issued by f
| the Central Government from time to time.) l
| Note: The Crucial date for determining the age limit
shall be the closing date for reeeipt of applications
from candidate in India and not the closing date
prescribed” for those in Assam, Meghalaya,
Arunachal Pradesh, Mizoram, Manipur, Nagaland,
Tripura, Sikkim, {Ladakh Division of J&K state,
Lahaul and Spiti District and Pangi Sub Division of
Chamba District of Himachal Pradesh, Andaman and
Nicobar Islands or Lakshadeep.

1. Matriculation or its

eonivalant
cquivaient

oom a 1I

recognized Board/ |
University.

2. Driving License of Light
Motor Vehicle with two
years  of  unblemished
experience in the line.

3. Knowledge of Motor
Mechanism (The candidate
should be able to remove
minor defects in vehicles)

Whether age and Period of Method of recruitment: In case of recruitment by
educational probation if any. | whether by direct recruitment promotion/
qualification or by promotion or by deputation/absorption,

prescribed for
direct recruits wil]
apply in the case of

deputation / absorption and
percentage of the vacancies to
be filled by variopus methods..

grades from which
promotion / deputation /
absorption to be made.

promotees.
8
Age : No 02 (Two) By promotion failing which Promotion
| Educational Years By direct recruitment From  among Group-C

| Qualification :No

employees with (3 years
regular service in the grade
rendered after appointment
thereto on regular basis in
the scale of pay of
Rs.5200-20200 in Pay
Band-I with Grade Pay of
Rs. 1800 having driving
licence of Light Motor
Vehicle in the office the
vacancy arises subject to
passing a skill test to be
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conducted by Transport
Department, Govt. of NCT |
) of Delhi.

If a deparmental promotion committee exists, what is its composition Circumstances in which

union public service
commission to be
consulted in making

recruitment.
12 - 13
Group *C’ " Not applicable.
DPC
By Order and in the name of Lt. Governor,
National Capital Territory of Delhi,
- DEVESH SINGH, Dy. Commissioner HQ
559 —4;7;3-, r

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Dethi-110064
and Published by the Controller of Publications, Delhi-110054.
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